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of India dated the 2nd December,
1968.

(2) The Uttar Pradesh Public Moneys

(Recovery of Dues) Amendment

Act, 1968 (President’s Act No. 34

of 1968) published in Gazette of

India dated the 2nd December,

[Placed in  Library. See. WNo. LT-
2761/68)

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

ForTy-seconD REPORT

SHRI KHADILKAR (Khed): Sir, I
beg to present the Forty-second Report of
the Committee on Private Members' Bills
and Resolutions.

12.55 hre.

ESSENTIAL SERVICES MAIN-
TENANCE BILL Conrd.

ot 7yg femd (Wit ) @ werw
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WTEAY TET AT 9T &Y qTHer FAET WA
FatfeXz Aforew & qm W9 | SRS
¥ g Wl ¥ xw A B @ § ) Iy
X9 wWIE:

“whether the provisions relating to
delegation of powers contained in the
Essential Services Maintenance  Bill,
1968 are of a normal or exceptional
nature and (2) whether the notifications
to be issued under the said Bill, when
enacted, should be laid on the Table
of the House before they come into
operation or after...'
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o @ § qw wwg Sifag afer g/ Sk

AGRAHAYANA 27, 1890 (SAKA)  Momtenanes Bill

isé
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HHMAT

SHRI NARENDRA SINGH MAHIDA.
(Apand): Itisa reflection on the Committes.
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“In the light of the pretious prece-
dents and the aforessid judgments of
the Supreme Court and the Bombay
#igh Court snd after considegihg all *
mspects of the macter, the Commitéce



